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The facts emerged from the appli*‘
cation precipitate that the only
controversy as to whether the applica-
nt had given his pption for Divisio-"
nal Accountant/auditor/Junior Acctt./
UDC or his preference for the post

of Sub Inspector over and above the
earlier posts and also if the
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6.1.03 applicant in the peculiar facts has a

right to claim the abcve post. The

learned counsel for the respondents

seeks time to get the necessary instruc-
tlon in this regard and file a replys
Alldwed as prayed for . Reply be filed
within four weeks. It is further direc-
_ ted that the respondents shall produce
' iihe‘originai application form submitted
Ns. Vlaf%aﬁ Noa beam, to the $sC, copy cf which is available
%nkaﬂ ; at Annexure-1l, on the next date for
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D.N, Chowdhury, Vice~Chairman,
The Hon'ble Mr, S,K. Hajra,
Administrative Member,

Mr. A.K. Choudhury, learned Addl.
C.G.S.C., appearing on behalf of the
respondents stated that he is yet to
get holding the records, Accordingly,
prayed for short adfjournineht., The case
is accordingly adjourned, List again
on 19,6,2003 for hearing, In the meant=-
ime, the learned couhsel for the
respondents shall take steps for get
holding the records. |

C

Member

\/v\/\/

ice=Chairman

¢ The Hon'ble Mr, Justice D.N,
Chowdhury, Vice=Chairman,

The Hon'ble Mr. R.K,Upadhyaya,
Member (A).

2003 Present

On the prayer of Miss U, Das,
learned counsel for the applicant the
case is adjourned. Mr. A.K. Choudhury,
learned Addl, C.G.S.C. for the respondents
has no objection.

List again on 17,7.2003 for
hearing, '
<t/£2§YL (//“~——*”’_'1*
Member Vice~Chairman
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18.7.2003 Present: The Hon'ble Mr.Justice D.N.

Chowdhury, Vice=Chairman
The Hon'ble Mr.N.D.Dayal
Administrative Member,

‘Put up again for hearing on 30.7.
2003.
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" 'Since the Bench is-
not continuing the -

matter is released
" from part heard,

30.7.03
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30,7.2003 On the prayer of Mr, S. Sarma,
“'1é4rned counsel for the applicant the
case is adfjourned. Put up again on
25,8.2003 for hearing.

S Vice=Chairman
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25,8,2003 Present %2 The Hon'ble Mr, Justice D.N,
: Chowdhury, Vice~Chairman,

The Hon'ble Mr. K.V. Prahaladan
Administrative Member, ‘

On the prayer of Ms. U. Das,
" learned counsel on behalf of Mr. S. Sar=-
ma, learned counsel for the applicant
.the case is adjourned, List again‘on
.15.9,2003 for he3ring.
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15.9.2003 No Division Bench is sitting. List
again on 3,11,2003 for hearing.
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26.12.2003

0.A.371/2002 {

2

Present: The Hon'ble Mr.Justice B.
Panigrahi, Vvice=Chairman

The Hon'ble Mr. K. Ve
Prahladan, Member (a).

Heard learned counsel €cr the parties

Judgment delivered in open Court, kept

in separate sheets.

The application is dismissed in tems
of the order.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Ovo/RXKQNO‘ l:l 371 Of 2002.

DATE OF DECISION26,12.2003.

l...oRup.KumanM]‘"]‘j‘n.“.'.ﬁbl.'Q0.Q.O..'..n.’......U.’APPLICAiqT(S).

-0 s OMrasosarmap ‘MK"S‘ODOBOS. 3‘0 Mﬂso;. po‘poacs:o. e o doe 00 4499000 OADVOCAQ‘E FOR TI_IE
e | APPLICANT(S).

=VERSUS-

& Others.

- K ] .a.o..ol.ootooooooo.olp......oRESPONDENT(S)

eeos.Union of India

...+.Mr.A.K.Chaudhurih.AddL%l%%%%Sb.................ADVOCATE FOR THE
' RESPONDENT(S) .

i
1

THE: HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHATRMAN.
THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. -

1. Whether Reporters of local papers may be allowed to see the

judgment ?
2. To be referred to the Reporter or not»>

3. | Whether their Lordships wish to see the fair copy of the
Judgment ?

4. .Whether the judgment is to be circulated to the other Benches ?

‘Judgment delivered by Hon'bl e #emberx Vice-Chairman.



CENTRAL ADMINISTRATIVE‘ TRIBUNAL, GUWAHATI BENCH.

Original Application No. 371 of 2002.
Date of -Order : This, the 26th Day of December, 2003.
THE HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHAIRMAN.
THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Rup Kumar Mili
S/6 Sri Dharmeswar Mili

201, Meghamaller House
Basisthapur Lane No.03
Beltola, Guwahati

Assam. « « « « . Applicant.

By Advocates Mr.S.Sarma, Mr.S.Das & Ms.U.Das. .

- Versus -

1. Union of India
Represented by the Secretary
to the Government of India

Ministry of Home Affairs
New Delhi - 13

2. The Secretary
Staff Selection Commission
Lodhi Road, New Delhi.

3. Regional Director
staff Selection Comm1551on
Rukmini Nagar, Guwahati-6.

4., The Directorate General
Central Industrial Security Forces

13-CGO's Complex, Lodhi Road

New Delhi-3. « « « « Respondents.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C.

'ORDER(ORAL)

- PANIGRAHI, J.(V.C):

There was a combined written test for various

posts of different Departments. The applicant was one of the
candidates in the aforesaid test held in the year 1999 by
the sStaff Selection Commission. It is claimed by the

applicant that in the application he has filled in by
expressing~hisvoptiOn”fitstitOvjoin_as“DivisiOnal'Accodntanp
next as Sub-Inspector in the Central Industrial Security

Force (CISF). He was found qualified and accordingly he

joined as Sub-Inspector in C.I.S.F. under Home Ministry on

Contd./2
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3.2.2002 at Hekimpet in Andhra Pradesh. The applicant
thereafter made a representation that he ought to have been
accommodated as a Divisional Accountant, but instead the
authorities have wrongly -placed his service under the Home
Ministry and pursuant to which an offer of appointment as

Sub-Inspector was issued to him.

2. In this background the entire facts situation

lies in a narrow campus as to whether the applicant can be
permitted to join as Divisional Accountant as he claimed as
his first option. Mr.A.K.Chaudhuri, learned Addl.C.G.S.C.
appearing for the respondents, has submitted that there was
no compulsion for the applicant to join as Sub-Inspector in
C.I.S.F. rather he should have pointed out at the relevant
time that instead of giving appointment in C.I.S.F. he
should be considered for the post of Divisional Accountant.
Had such represehtation come from the applicant at that
point of timev the authorities could have considered his
grievances and accordingly they could have placed him as
Divisional Accountant. There would Dbe administrative
dislocation if the applicant 1is allowed to join as

Divisional Accountant.

3. : We have carefully examined the different

contentions raised by Mr.S.Sarma, learned counsel appearing
for the ‘applicant. It is found that the applicant had
executed a Bond assuring C.I.S.F. to serve at least for a

period of ten years. The post of Sub-Inspec¢tor,C.I.S.F. and

also Divisional Accountant in Meghalaya Zone are under two .

different Ministry and Directorate.- If the applicant is

allowed to change over from one Directorate to the other

Department enoromous administrative problems might arise,

. therefore, in our view, the respondents were justified in

rejecting the applicant's claim to be absorbed as a

' Divisional Accountant. Added to it, there was no reason as

,to why the applicant joined as Sub-Inspector, C.I.S.F.

Contd./3
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notwithstanding the fact that he gave his preference to
join as Divisional Accountant. Considering the applicant's
case in any angle, we find that the applicant cannot be
permitted to join as DivisionalvAccountant even though he

has exercised preference over the Sub-Inspector, C.I.S.F.

With the above observations the application is

" dismissed.

\OQ“("-’MZM ,
( K.V.PRAHLADAN ) * ( B.PANIGRAHI )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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THE CENTRAL ADMINISTRATIVE TRIBUNAL ::GUWAHATI BENCH
| . GUWAHATI - -

| (Application under Section 19 of the
i : Administration Tribunal Act, 1985)

D.6. Nm.'BS}ﬂ

of 2082

BETWEEN

+Rup Humar Mili, ,

son of Sri Dharmeswar Mili
| 261, Meghamaller House,
|Basisthapur Lane Nao. #3,
‘Beltola, Guwahatd,Assam

g wie w Qgglicantu

| ~ AND -

|

1. ‘Union of India, represented by the
Becretary  to the BGovernment of - India,

Ministry of Home Affairs, Department
Home, New Delhi-1. S

Ve
[]

The. Secretary, Btaff Selection
Commission, Lodhi Road, New Delhi.

i,
=3

Regional Director, 8Staff Selection
Lommission, Rukmini Nagar, Guwahati-&,

i4, The Directorate
Industrial
Complex,

General, Central
Security Forces,  13~060's
Lodhi Road, New Delhi-3,

.. Respondents

- DETAILS OF APPLICATION

"

%
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Dal

“the @ppllest

Gentral:

A

I
|
s

pplicant,
|

the

i)
;
{

who is aggrieved by the fact that

Applicant had clearly indicated as his

i
|
i

ﬂreference the post Q(lqﬂiviaimnal A&Zé&ﬁ?@ﬁw) and
‘ S e ' -

ﬁhitially nominated for the same, he was appointed  for

ﬁhe post of Sub-Inspector in CPO in Central Industrial

1. BARTICULARS - OF THE ORDER  AGAINST WHICH THE
APPLICATION I8 MADE =@ ' ' : :

| ‘

: The present application under Section 19 of the

Administrative Tribunal Act, 1985 is heing filed by the-

although. . ..

first :
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- Security Force (hereinafter referred to as M"CISF'")

cafter coming out successful in  the Combined Main

(Braduate Level) Examinatfbn; 1999  of - 880, The

'appliaatiun i being also filed against the office
Carder FU.NO. SSCG-A-11811/85%/23098/Nom/Vol . 111959 dated

C2B.0.2082 issued by the Regional Director (NER), 88&.

2. JURISDICTION QF THE‘TRIBUNAL LI

The applicant declares that the subject matter  in

‘respect of which the application is made is within the -

Jjurisdiction of this Hon‘ble Tribumal.

3. LIMITATION &

The applicant further declares that the

application is within the limitation period prescribed

~under  Bection 21 of the Administrative Tribunals Act,

1985,

4. FACTS OF THE CASE

4.1 That the Applicant is a2 citizen of India and as

\7

such he is entitled to all the rights protections and

QFivileges as guaranteed by the Constitution of India.

4.2 That the Applicant states that he appeared in the -

Combined Main  (Braduate Level) Examination 1999 of

Staff ‘Belection Commission bearing Roll No. 42173476

and Ticket No. #80617 for both Scheme ‘A’ and Scheme

‘B while scheme ‘A° contained papers of English

Language comprehension, Communication skill & Writing

ability, Arithmetic and General Studies meant for

g

gualification for the posts %f/ﬁggzggt_—érade/Ingg;;;g;s\
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of CE/IT etc./81's in CPUs while Scheme ‘B’ contained
papers of General English, General Studies - and
Arithmetic to be qgualified for.the posts of Divisional

Accountant/Auditor Junior Accountant  and CACs. The

Applicant having appeared in the examinations for bmthNJ

the schemes came out successful., In  the application
format the fApplicant clearly indicated his choice of

preference where he mentioned Divisional Accountant at

Serial No. 9 and Sub Inspector of CISF at serial No, 15

o —
respectively.

.

Copies of the Applicant’'s duly filled up form in
the prescribed format is annexed herewith as

Annexure~1.

4.3 That the Applicant states that he got the results

of the ‘said examination declared in website -

http"liresults.nic.in/ssc/emg /99/nlucele.asp provided
by Staff Selection Commission where his rank was shown
as  BLA/ZID/G6E28 and was recommended for Divisional

Accountant for posting at Meghalaya.-

A copy of  the print out concerning the
Applicant’'s result declared in website is annexed

as Annexure-g.

4.4 That the Applicant states that on 26.12.2681 he
received & letter from Directorate General, CISF

(Ministry of Home affairs) by & letter No. E-

S2BLT7C1/18 ) rectt/16/11 asking him to appear in medical:

Lol



‘post  under Scheme ‘B’ for which he was initially

recommended.

¢

CisF,
The copy of the ‘said lettenr of
recruitment appointing the applicant for the paost of

Sub~Inspector dated 26.12.2081 is not available at

present and craves leave of the Hon'ble Triburmal to

- produce the same at the time of hearing.

- 4.3 That the Applicant states that being aggrieved for

considering him for the post of Sub Inspector in CISF

instead of Divisional Accountant under Scheme ‘B’ which

- was  his first choice of preference, he submitted a
Crepresentation making his grievances citing all  his
:'difficultieﬁ to join in the said post particularly some
'family problems including health problem of his aged
.parents. Moreover, the nature of job of in semi

emergency duty and situation like posting at a distance
;place far away from his famiiy may not serve him with
can  opportunity to look after his ailing parents and

vinstead reguested to nomirmate and consider him for the

A Copy of the s=aid representation -dated

J1.12.2061 is annexed herewith as Annexure—3,

—~———TTTT T

4.6 That the Applicant states that he submitted anather

representation making his grievances but eventually

Joined for the post of Sub-inspector in CISF on

3.2.20082 only with an expectation that the suthority

~—.

Qill appoint him to the post of Divisional Accountant

for posting at Meghalaya considering the fact that  his

first choice of preference was for the post of
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Divisional Accountant and moreover his inability to

.

stay far away from his 3iling parents. It was also
prayed before the Regional Director 88C (NER) to issue
necessary appointment cum posting letter facilitating

Mim to join as Divisianal Accountant.

A copy of the said representation dated 1.4.20682

is annexed herewith as Annexure—4.

4.7 That the Applicant states that on repeated request, R\
the office of the Regional Director, Staff Selection
Commission (NER) advised him to take back his record
file: from CISF, NIBA, Hekimpet. Accordingly, when the
Applicant approached the CISF office at Hekimpet to get
back the file, the later agreed to send back the file

only, if a written calling back letter is send from the

office of the Regional Director, &taff Selecti?i—/)

Commission (NER)Y.

A copy of the representation dated 22.4.20H70
submitted by the father of the Applicant is

annexed herewith . as Annexure-5,

4.8 That the Appliéant states that the office of the
S8C(NER) by & letter No. F.No.SSCG.A-116811/92/2¢81 /Nom.

dated 23.4.2062 finally forwarded the representation of

& T
the Applicant to the office of the CISF, New Delhi for

-

necessary action in regards to the fact that  the

Applicant was originally recommended for the post of

Divisional Accountant for posting at Meghalaya.

A copy af the said letter dated 23.4.2002 issued

by the Regional Director (88C) is annexed



herewith as Annexure-a.
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4.9 That the Applicant states that pursuant to @ the
letter of the Regional Director, SﬁC (Annexure—&l), the
aoffice of the Directorate General CISF, New Delhi by =a
letter No. E-328171)/81/Rectt/952 dated 9.5. 2642
issued by its Asstt Inﬁpector General stated that as
the Applicant has alreaay Joined in the post of &Sub
Inspector/GD in their.mrganisation on  3.2.2888  and
undergoing basic training &t Training Institution,
NISA, Hyderabad the dossier of the fApplicant is
required to be retained by his present employer and

hence they are not in a position to return back the

dossier of the ﬂpplicant;

A copy of the said letter issued by Asstt.

Ingpector General, CIBF dated 92.5.2882 is annexed

herewith as Annesxure—7.

4.1 That the Applicant states that he was surprised to
come across a letter Na. F.Né.“SCGaA~
11a311/780/72884/Nom/Vol. 111/959  issued by Regional
Director (NER) 88C informing the Applicant that on the

hagis of the combined examination, the Applicant was

selected both for appointment to the post of Sub

Inépectmr in CISF and also for the post of Divisional

Accountant in the Meghalaya Zone. But as The Applicant

has indicated as per para 9 of the notice of the

examination, his first choice of preference for the

[ —

post of Sub Inspector in CISF, his selection for the

post of Divisional Accountant stands automatically

cancelled.



A copy of the said letter dated F.No.SSCE.A

11911/85/2088/Nom/Vol . 111 959 dated 27.5.2¢82 is

arnnexed herewith ss Annexure-~g.

4.11 That +the Applicant states that pursuant to the
letter dated 27.3.2082 (Annexure-8) the Applicant
ﬁubéitted another representation before the SSCINER),
Gauhati clarifying the fact that his first choice of -

preference was Divisional Accountant/Audi tor/Junior

-

Acctts/VDCs etoc., which he had clearly mentioned in the
N

prescribed format at wserial No. 9 while for Sub

I Inspector in CISF he indicated his preference at serial .
No. 18%. The applicant further prayed before the
autharity to consider his case in view of the fact that

. he is the only son of his ailing parents and preferred
for the post of Divisional Accountant at Meghalaya
Zané, which would also give him an  opportunity to

discharge his twin duties both as an employee and son.

A copy of the said representation dated 2¢.6. 2302

ig annexed as Annexure—9.

: 4,18 That the Applicant states that as nothing concrete
took place to settle his case, his father submitted.
another representation by a letter dated 16.7.20072
atating that the Applicant is badly needed by his

ailing parents. Further, stating that the nature of job

in CISF would require the absence of the Applicant away

from his parents. In view of the facts anrc

circumstances, it was further prayed before the

! authority to arrange necessary Jjaining order . so as’

K

@
£
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enable his son to join in  the post of Divisional

Accountant in Meghalays as originally recommended by

the Staff Selection Commission.

f copy of the said representation dated 16.7.20a2

is annexed herewith as Annexure—1d.

4.13 That the Applicant states that as a8 result of such
representation made before the Respondents, he received
& letter No. E-32817(1)/81/Rectt//1429 dated 23.7.82
igﬁued. from the office of the CISF, New Delhi and
addressed to the Regional Directmrv(NER), 88C wherein

it Was stated that the entire action on the

representations  of the Applicant should be solved by

the office of Btaff Selection Commission only and also
pointing out the fact that the Applicant’'s selection
for the post of Divisional Accountant has already been
cancelled by the S8C through its Annexure-8 letter.
Accordingly, the office of the CISF in view of the

above facts requested the office of the 88C to consider

the case of the Applicant sympathetically and dispose

of the appeal petition of the Applicant from its end.

A copy of the said letter dated 23.7.2862 is

annexed herewith as Annexurse—11.

4.14° That - the Applicant submits that after the said
developments, when nothing favourable came out from the
Respondents, he has no other options left but to come

before Your Lordships to solve his grievances.

4.13 That the Applicant submits that although he should

have been appointed in the post of his first choice of
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preference as  recommended by the Commission in the
examinatiﬁn results, he joined for the past of Sub
Inspector in CISF only with an apprehension that he may
forfeit hoth the post, in case he is unable to join in

the post in due course of time.

4,16 That the Applicant submits that he has
been legitimaﬁely expecting that the Authority will
realise their mistakes and tale necessary steps to -
arrange necessary orders to enable him to him in  the
poast of Divisional Accountant at Meghalaya E:3::4

recommended earlier.

3. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

2.1 For that the Respondents have acted contrary  to
settled proposition of law and prima facie their

action/inaction is not sustainable in the eye of law. -

3.2 For that the action on the part of the Regéondenta
in not considering the Applicant to his first choice of
preference i.e. Divisional Accountant, glthough being
recommended by the Commission, is illegal and arbitrary .

and liable to be set aside and uashed.

P

2.3 For that the impugned order dated 273,202
(Annexure—-8) is not sustainable &s the Applicant had

clearly indicated his choice  of preference i.e.

Diviﬁimnal Accountant at Serial No. 9 and Bub Inspector

-

of CISF at serial No. 15 (mere perusal .of the Applicant

duly filled up form in the prescribed format Annexure-
1Y will verify the matter, Hence, the Respondent is

duty bound to appoint the Applicant in his preferred
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post of Divisional Accountant by setting aside the

impugned order.

5,4 For in any view of the matter the action/inaction
on  the part of the Respondents are not sustainable in
the eye of law and same are liable to be set aside and

guashed.

The Applicant craves leave of this Hon'ble
Tribunal to advance more grounds both legal as well as

factual at the time of hearing of the case.

4. DETAILS OF REMEDIES EXHAUSTED

The applicant declares that they have no other
slternative and efficacious r@medy except by way of
filing this application. He is seeking urgent and
immecdiate relief.

7. MATTERS __NOT PREVIOUSLY FILED OR PENDING BEFORE _ANY
OTHER COURT

The applicant further declares that no other
application, writ pétition or suit in respect of the
sub ject m;tter of the instant application is filed
before any other Court, Authority or any other Bench of
the Hon‘'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FOR

Undér- the facts and circumstances stated above,
the applicants pray that this application be admitted,

records hbhe called for and notice be issued to  the
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respondents to show cause as to why the reliefs sought
for in this application should not be granted and wupon
hearing the parties and on perusal of the records, be

pleased to grant the following reliefs o

B.1 To set aside and quash the Annexure~B order dated

27.3.20802.

2.2 To direct the Respondents to send back the -record
file of the Applicant from CISF, Hekimpet, Hyderabad
and. to pass necessary order appointing him in the post
of Divisional Ac&muntant in Meghalaya fone as

recommended earlier.
8.3 Cost of thg application.

8.4 Any other relief/reliefs to which the Applicant is
entitled to under the facts and circumstances of the
case and as may deemed Tit and proper considering the

factes and circumstances of the case.

9. INTERIM ORDER PRAYED FOR =

During the pendency of the 0UA the Applicant prays
for an interim order directing the Respondents to keep
aone post of Divisional Accountant vacant.
iﬁ.;u..,.n.,.

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0. s |
i) I1.P.0. No. T& 5¥5g2 2.,

ii) Date : g@\1§ 6
iii) Payable at Gumahati\ 2

12. LIST OF ENCLOSURES :

- As stated in the Index.



-VERIFICATION

I 8hri Rup Fumar Mili, aged about — years, son of

VDharme%war Mili, resident of 281 Meghamaller - House,

o~ Basisthapur Lane No. ¢3, Beltola, Guwahati, do hersby

~salemnly  aftirm and verify that I am the applicant in

3

this instant application and conversant with the facts

and circumstances of the case. I am competent to verify

" this case and the statements made in paragraphs 2,% Q

v“:l)
L\'ﬁt\—ni’g %- Ak iz are true to my -

~knowledge ;3 those made in paragraphs A \“Q—“’LVSQS
7

~— y . . ) .
are true to my information derived

from  records and the rests are my humble submissions

before this Hon'ble Tribunal.

And I sign this verification on this the {gﬁh day

“of November 2860,

it

ngF I e i
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&5 STAFF SELECTION COMMISSION

APPLICATION FORM

CRFS (Format & Size Must be oxactly as printed
i in Advortlsem:ept)

i " kelled whth
o

) stamp half Name of Ex;'mlnatlon!Recruhment
3 .
Mupe Kowmat (s &hation
RS A OTAAN vc(ZT ) COMBINED MAIN (GRADUATE LEVEL) EXAMINATION, 1999
Re# = wson e :

v YW e

—

Examination Combinad Preliminary (Graduate level)
Examination, 1998,

2. Tentre of - Indicate your Roll Number as allotted In the é s sy

‘s
VIsPUR fuwanat 1)

ROWLNO. [ 421/3L 76 )

— —— e,

14

3. Mode of payment 4. Detalsof PO SV Al
CRFS - Sr | Numbers/Denomination Amount Naame of post Office
. — No. yan _ -with address
IPOs - . S
1. / / v /
Faes Exempted . |\ _~ ~ - /
1: Other mode wiil be : ‘ : 7 / . K
} 1 rejected - ‘3. ‘ /" / ;
Total - i

5. Name (As recorded in Matriculation certificate) l .

S N GO IO I A T I N e 0 I P 5 I
7 ] e Addiess : ' |
<olm Tt Ta A I PleElG o Jo, 21011 | |
Mmile G| H ™M A |t L A | R T w OJlu |s E i
P DA 1S 1T 06 0T yw 14 0T th 1R 1 L A v |E -
/ : Ble e [T lofe [a]. w3010 T2 Tg ] 2
| (,,UWAHA'T'I)'ASSAM ’
: .‘ 7. Fathers Name (As recorded In Matrlculation cortificate)

DA TRIwMIE 3wl TR TMITICT T | .

- : (a8 recorded In Matriculation or equivalent certificate, “Date  Month
' Copy of Certificate to be attached)

Year
lol1fo[3 [1]a]5T¢]

. : [2]3] o]s[0[0]
.+l 8 AQeason1-08-1868 S Year  Month(s)  Day(s)

g



12.

13.

14,

15,

—_—

7/ . i
L - e e - P ey Y
_ /. " ‘ | ) Vs Nc 3
© g vou “poaking age relaxation - =28
ey |2
i yesfndicate Para & Sub-Para of the Notice AR
under which age relaxation Is sought by you. SV R - 3
: g :
' Educational Qualification Grad. . P. Grad. @
wel
v o
v l — -
Do you possess Degres of a recognised University as on 1.8.1989 Yes No - g'_,.
(If yes, attach certificate) ‘ v~ ] . ‘ ’ AR
: : '(:'_
Sex Male Female .| §,
v ] 1 1z % ‘
GC SC ST O8C OH HH . XS g '
Community/Catégory o [ [T ] (b) E:l:l::] 13
©
1 %8
a) Are you seeking reservation as SC/ST/Exs/OBC/OH/MHH ? Yes No . |:
(It Yes, certificate to be attached) l N ] l i
b) It Yes, for Scheduled casts, write-1 \
tar Srheduled Tribe, /rite- [:::] .
uled Tribe write-2 ’ 9. 1 i
101 siner Backwara Giasses wilts-3 T l‘
c) Are you also covered undsr the following categorles, ‘
for Ex-servicemen write-4 _ \
for Orthopasedically Handicapped write-5 A ‘ ‘
for Hearing Handicapped write-8 \
|
i) Are you a Govt. Employes seeking age tling
relaxation as a. Departmental candidate. \
it Yos Wrhe-1 nya |
if No Write-2 iopla,
1) in case you are a8 Departmental Candidate,
State full particulars viz., Ministry/Deptt/ :
Office with address where working. :
iy Date from which working?
N.B : Departmental Candidates are required to attach Date Month Year
prescribed Certificate from thelr offices. ' o
Indicate In the box your order of preference to tha following posts. (wrlite 1, 2, 3 & 30 on as per your own preferencs)
. : g and
' Sub Inspsctors In CBI ¢ reor
Grade IV (Asslstant) of General Cadre of Indian Forelign Service (B) /il be
1—4—:1 Grade 11 ICypha, Asssinnly 0F ULEmils 0247 20 incizn Formisi Saivies Siweeis 1o
[ Assistant Grade of Raliway 8oard Secratariat Services, ed for
. | ications,
5 Assistant Grade of Central Secretariat ‘Services A
Asslstent Grade of Armed Forces Head Quearters Clvil Services. '),‘ law.
. . 1
11 Pos!s of Aasistant In other deparimental Organisation and Attached offices of the Gowt, of india not ; -
participating In IFS(BYRaliway Board Secretarlat Sarvice/Central Secretarlat Servica/Armed Forces Head by the
quarters’ CIvIl Services, ' : jected.
Continued on page 9 3
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t/

tvnued

Vighakapatnam.

R

>
>8]

Vishakapatnam.

sub Inspectors in Indo-Tibetan Boardar Forces.

Sub Inspectors in Central Reserve Police Force.

— =] |— _
HEEDHE

Sub Inspectors. !Eggntm| Industrial Securlty Force.

‘ C)tvlslonm Accountants

B

“hecountants/UDCs.

ol o dforsTIunior

.!
g P86 7
‘ 7 Preventive Officers (Ordinary Wrage) n CuslUl AUUsd Uit

ace, 3ot ~rchin, Chennal and

Examiner (Ordirary Grade) in Custom House of Mumbal Calcutta, Goa, Cochin, Channal and

fnspoctors of Central Exclse In diifarent Collectorales of Central Excise.
Inspectors of Income Tax In diferant charges of the Commissioner of Income Tax.
Asslstant Enforcement Otficer In Directorate of Enforcement (FERA) ' ES

Sub Ihspectors/Platoon Commanders In Border Securlty Forces. ' ,

-~

i Note - If a candidate ls allotted his preferacne according to his merit he will not be considered for his other preferences.

18. ladikie sl wphcT 1T 2RIWET PRRTE I
Gommunication Skl ana writing Abnity
(for the posts of Assistants only)

19. Citizenship

wrtte 1. Il a cltizen of indla

2. if a subjuct of Hepal
3. it a subject of Bhutan
4.

In indla or

Vietham, Kuwalt & lraq (Please ses para 12 of the
20. Whether debarred in any earller examination by SSC. sV O

/,
beliel. | understand that in the avent of any Information being found

rajected summarily by this commission.
{*have read the provisions in the Notice of the examination camgtully

| futher geciare shat | i i the conrityrae o ELR Ry
. v i

age, category (SC/ST/EXs/OBC/OH/HH) and age relaxation.

[ also declare that L havo  boan
{Delate which is not apalicabla).

dobarred/not been debatred by

Place g‘n}wxb [ \’\5*& i

Dato + AFIN\AT

|f a Tibetan Refugee who came ovar to Indfa before Ist January, 1

{b) Roll NUmber ..cmeeeees S i sanasasesens
DECLARATION
| hereby declare that all statements made in this application  are true,  coroplete and

admission to the examination. | have enclosed attested coples of certtficates in support o

Vo~
English

—
Hindi

-

5. A person of indlan origin who has migrated from Pakistan, Burma, St Lanka, East Alrican countries of anya
Uganda the United Republic of Tanzania (Formerly Tanganylka and Zanzibar), Zambia, Malawi, Zaire, Ethiopia,

Notice).

It Yes, Give ,
(a) Name Of EXaM. coommmeresssssiners: e

.................... dressersassensssanisIe

correct to the bestof my knowledge and
1alse qr incotrect of ineligibility being detected before of

.alter the examination, my candidature/appointment is liable to be cancelled.
{ have not submitted any other application for this examination. | am aware that it | contravene this rule, my application will be

and | hereby undertake to abide by them.

[SgLCing 89 AmEs, saucational quaificauons etc. prescrived for

S$SC and have never been convictad by any court of law.
/\‘)\\,o SAUuwAO™ /Vl ' Ll

Signature of Applicant’
*Application not Signed by the

candidate will be rejected.

|
\
|
\
|
|

962 with the Intention of parmanenty seftling ‘

t

my claim jor Educational Qualffications, '

'

i

1




ANNEXURE - 9

SSC - Combined Main (Gr >(Div. .’\CCDUI]I&I’I!/AUC“lOI'S/UD(.‘. P

aduate Level) Exam, 1999y age ol
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Name RUP KUMAR ML

Category  sT

Rank SLA15\00028

Posting MEGHALAYA ]
Remark RECOMMENDED FOR : |

DIVISIONAL ACCOUNTANTS

Search Another

All resuits declared in this web sij
The resuit is Provisionai subject to verificati

status,

http:/fresults. nj c,in/ssc/cn'lglOQFnPudc‘asp 09/04/02
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C.x
To
The Regional Director,
Staff Selection Commission (NER),
P.0. Assam Sachivalaya, ‘
Rukmini Nagar,Guwahati 781006. Dated:31/12/01:

Subject: Preference for nomination / selection in the Post under Scheme “B" regarded.

Sir,

With reference to above it is to inform you that | had appeared in SSC, Combined (Graduate
Level) Examination, 1999 and declared qualified for appointment in scheme B post. Thereafter, |
was called for physical and medical screening test and also interview for the post CPO under
Scheme “A”. Now | have been asked by Directorate General, ‘Central Industrial Security Force,
(Ministry of Home Affairs) letter No. — E- 32017(1/101)/rectt/16/11 dated 20/12/2001{photocopy -
enclosed for ready reference) asking me to appear in medical test on '15/01/2002 at NISA,
Hekimpet, Hyderabad ( A. P. ). That sir, | have some difficulties to join the post for which | have
been selected. Secondly, | have some family troubles specially health problem of my old aged
parents for which | have been the only son needed to take care of them. The nature of job of semi

emergency duty and situation like posting at distance place may not provide opportunity to serve
my ailing parents.

In this regard, it is to inform you that | am interested to the post under Scheme “B"
(Div.Acctt/Auditor/Junior Acctt. /JUDCs) for which | was given priority and provincially
qualified against the post. | am really interested for the Post under Scheme “B” and needed to be
nominated. It is therefore requested kindly to consider my case and nominate for the service under
Scheme ‘B as per priority indicated in the application form.

Thanking you

Yours faithfully
R vp Kuman ML
(Rup Kumar Mili) .
C/O Migam K.K. Pegoo
Meghamallai House -
Basisthapur Lane No.-3
Beltola, Guwahati-781028 (ASSAM)

Name of the Exam: Combined (Graduate Level ) Examination 1999

S 142113476

Enclosure - Photocopy of letter of recruitment of Sub lnspector-1999 Exammanon
Dated 20/12/01 I

i
\ B
LS .“
?{x?il&%u;& :
oc@,’:&a
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"To
The Regional Director,

Staff Selection Commission (NER). \% -/ L\
£.0. Assam Sach laya, \© ¥
Rukmini Nagar,Gi wahati 781000 d:1714/2002

Subject: Request fdr arranging issue of Appointment letter facilitating to Shri Rup Kumar Mif for
joining as Divisional Accountants, regarding;

! 1

;) TD’”‘& Sir,
’ d’j With reference to the subject above, | am  to inform you that as per final result of Staff Selection
G @- Commission declared in Web site (http:I/results.nic.in/ssc/cmq|99fn|udc.a§g) my son, Rup Kumar

/ Mili Roll No 4213476 of Combined Main (Graduate Level) Examination, 1999 [ for the post under

~ Scheme B’ (Div.Acctts./Auditor/Junior Acctt. /UDCs)] has been recommended for appointment
\8/\‘1 with posting under Meghalaya. But no letter of appointment and posting has yet been received for
" joining in recommended post : } R ‘

in this regard, may | refer the written representation of my son dated 31/12/12001(copy enclosed for
A %%"/W\ ready reference) submitied to you for your sympathetic necessary action. ltis factthat |am anon
) pensionier retired person and have been suffering from numbers of chronic old aged diseases. My
wife has also been suffering from some ailments and in need of help from my only son Rup Kumar
Mili at this old age. '

It is, therefore, 1equested  kindly to extend help by aranging issue of appointment cum posting
letter facilitating ny son to joinin the recommended post at the earliest convenience, please.

Thanking you

Yours faithfdl A
6, [
(Dharmeswar Mili, Ex. Serviceman)

 Father of Rup Kumar Mili
G/O Migam K.K. Pegoo
201, Meghamallar House
Basisthapur Lane No.-3

Beltola, Guwahati-781028 (ASSAM)

Name of the Exam: Combined (Graduate Leve!) Examination 11999
Roll No. 7376 [
Enclosure  Photocopy of final result of Staff Selection Commission in internet
Copy of written representation of my son dated 31/1212001
|
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To

The Regional Director,

Staff Selection Commission (NERY),

P.0. Assam Sachivalaya,

Rukmini Nagar,Guwahati 781006. Dated: 22/4/2002

Subject: £ st for cafing back of Record File of Shri Rup Kumar Mili, stated sent to the
Direclorate eneral, CISF, NISA,  Hekimpet, Hyderabad-78 (Andhra Pradesh) from
R.8.5.C. 0: :ce, Guwahat-731006, regarding;

Sir,

With reference to the above, itis t0 inform you that on advice of your office, for taking back of
Record File of Shri Rup Kumar Mili, from CISF, NISA, we tried to get back the file from CISF office,
NISA, Hekimpet, Hyderabad-78 (Andhra Pradesh). On approach, the CISF authority has agreed
to send back the said record file of my son immediately on receipt of written calling back letter from
your office. In this regard | may refer to the representation of my son Shri Rup Kumar Mili, dated
31/12/2001 and my letter dated 17/4/2002 enclosing a photo copy of earlier letter requesting you
for doing needful in the case. ;

So, | am requesting kindly to arrange calling back of Record File of Shri Rup Kumar Mili, from the

CISF authority under whose address the said file was sent from your office, please.

Thanking you

4

e

Yours %‘z ((‘) \
(Dharme/swa”(l'\‘}]l(l,> ﬁ./szgrai“ceman)

Father of Rup Kumar Mil
C/O Migam K.K. Pegoo
201, Meghamallar House
Basisthapur Lane No.-3
Beltola, Guwahati-781028 (ASSAM)



A EXURE =& %

TR RIHT.

[ ~ .
e RIACPE R IRIRL
70 HTETEA (T Q. AL

P ' g FEHATA TR

R 3 . [l R G IEE IR
raa RIERSE ' TR - 781006

?gLEPHQNﬁ 224776, GOVERNMENT OF INDIA

FAX NG 0361-22477¢ STAFF SELECTION COMMISSION
rELEGRAPHIL ADDRESS . STASELCOM REGIONAL OFFICE (NER!

RUKMINI NAGAR

F.No.S5CG.A-11011/92/2001/Nom. B 0. ASSAM SACHIVALAYA

GSUWAHATI-781 006
Dated: - 23. 040 20020
Te

Dr.S.B.Singh,
D.I.G(Pers?,
Central Industrial Security Force,
Block No.13, OGO Complex,

Lodhi Road,New Delhi=110 003.

Sub: - Combined Main(Graduate Level) Examination, 1999 - Nomination
of candidates recommended for appointment - regarding.

Sir,

with roferenco'to the above subjéct I am to forward herewith
the representation received from Shri Dharmeswar Mili, father of
‘Shri Rup Kumar Mili for your needful action please.

Yours Faithfully,

Enclos As abuve.

s~

( S.Bhattacharjee ) IAS
.Bssisnal_gisssisx(NER)

Copy toi-

1. Shri Rup Kumar Mili, 8/c Shri Dharmeswar Mili, C/o Migam
K.K.Pegoo, 201, Meghamallar House, Basisthapur Lane No.3,
Beltola, Guwahati-781028 for information, Copies of his
representation is also enclosed herewlith.

2. Shri 1.S.Thakur, Deputy Secretary(Conf.), Staff Selection
Commissien, Block Ne.12, CGO Complex, Lodhi Road,New Delhi
2110003, This has a reference to this office letter No,
$SCG.A-11011/85/2000/Nem/Vol . 11/670, dated 10.04,2002.
Copies of representation received from Shri Rup Kumar Mili
are sent herewith for his further instructien please.

g;‘NER)
\Y4
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Directorate General
Central Industrial Security Force
(Ministr of Home Affairs)

13-CGO's Complex,
Lodhi Road,New Delhi-03

No.E-32017 (1)/01/Rectt) S ¥~ Dated:’ & ‘May, 2062

To

Shri S. Bhattacharjee, IAS

Regional Dirgcto (NER)
Staff SelectionCo

Rukmini Nagar, PO:
Guwabhati (Assam ) -

l
Subject : Combined Main (Graduate Level ) Exammatlgn-1999

Candldate recommended for aggomtmen

Reference your letter No. SSCG.A-11011/92/2001/Nom/816 dated 23¢

Aprit 2002 under which representation of Sh. Dharameswar‘MiIi F/O of Roll No.

4213476 Rup Kumar Milli :equestmg to call back the dossuer of the candidate
has been received. . : e .
vy

2. Itis mentioned that Roll No. 4213476 Shri Rup Kumar Mill™ SI0 Shri
Dharmeswar Milli has already joined the post of Sub .'!pepeetor/GD in this
Organisation on 03.02.2002 and presently undergoing B_e"s‘ic’Training' at our
training Institution NISA Hyderabad. Doseier of the above Cahdidate is required
to be retained by his present employer. Hence we are not m posnpon to retusrn
the dossiers of SVUT Rup Kumar Milll as requested by his father ke

- — »1

(os@‘

Asstt.Inspector GeneraIIRect

Copy to : / ) :
1. . Sh. Bharmeswar Milli s infe

for information.
/O Shri Migam K.K. Pegoo ‘
201 Meghamallar House Basisthapur
Lane No. 3 Beltola, Guwahati
Assam ( 781028)

, b

Shri IS Thakur, Dy. Sec. : . for information only.
SSC RBlock No. 13 New Delhi.
gﬁesiaﬁ

. Advocdie o R

C e e
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By gggi§tered zégi

F.No.SSUG. A-11011/85/ 2000/Now/

o e Vol.111/957
T SR ST
&g e (3.7 &)
TINTE ;224779 THOA TR 4
. 0361- 224779 Q. & o e
AT« WD, TERTA-781006

TELEPHONE : 224779,
FAX NO.0361-224779
TELEGRAPHIC ADDRESS : STASELCOM

GOVERNMENT OF INDIA
STAFF SELECTION COMMISSION
REGIONAL OFFICE (NER)

f -

RUKMINI NAGAR
P.O. ASSAM SACHIVALAYA
GUWAHATI-781 006

Dated:~ 27.05.2002.

Sub:- Combined Main(Graduate Level) Examination,‘1999.

.

With reference to his application tor the subject examination,
Shri Rup Kumar Mili, Roll No.4213476 is informed that on the basis of
the final result of the said examination he has been selected for appoint~
ment to the post of Sub-Inspector {n C.I.S.F. and also for the post of
Divisional Accountant in the Meghalaya Zone: As per para 9 of the notice
of the examination published in the employment news dated 30th October-
05th November, 1999 "once the candidate has been given first available
prefer39€% he will not be eonsidered for other options® in other words
a candiégt@ will be nominated for one service only. As-Shri Rup Kumar
M3Yi hés indicated his preference for the post of Sub-Inspector in CPOs
ovef that of the post of Divisional Accountant, he-has-beeh nominated
% the post of S.I. in CPO in C.I.S.F. Keeping in view para 9 of the
'/ notive of the subject examination his selection of the post of Divisienal

Accountant stands automatically cancelled. o -

/ ( s.Bhattacharjee ) IAS
\ "Regional Director(NER)
" $hri Rup Kumar Mili, > . s 0
S/o Shri Dharmeswar Mili, Cﬁ .
C/o Migam K.K.Pegoo, L

201,Meghamallax House,
Basisthapur Lane No.3,
Beltola,Guwahati—?SlOZB(Assam).
Copy to:-

1. The Secretary, Staff Selection Commission,Block No.12, CGO
Complex, Lodhi Road, New Delhi-110003.

2. Shri D.S.Rawat, Asstt.Inspector General/Rect., Directorate
General Central Industria Security Force, Block No.13, CGO
Complex, Lodhi Road, New Delhi-110003. '

3. For File No.SSCG. A-11011/92/2001/Nom.

¢ /

! S.Bhatfécharjee ) IAS
Aﬁ%ﬁtﬁd - Beglonal Director(NER) °

: v
W X | e omeha b g iead oo et
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o

Ligetingional Director,

Government of India,

Stali Selection Commission

Regional Office (NER),

P.0. Assam Sachivalaya, ' , '
Rukmini Magar, Guwahati 781006. . Dated: 20/06/2002

Subiect: Combined Main ( Graduate Level) Examinalion, 1999
Ref: Yourletter F. No. SSCG. A-11011 /8572000 / Nom / Vol ii 1-959.

Sir, o

Witl: reference (o your latier on the subject cited above | with due permission, | would like to invite
your alteniion to my waitlen representation dated 31.12.2001. before joining in-Sl. CISF training
with request to allow me 1o avail joining in service if the commission SSC. recommended my name
for the post under Scheme “B” (Div.Acctts./ Auditor / Junior Acctts. /UDCs)j etc. in later date.

Regarding preference of posts, it is for your kind information that the SI. No. of preference were
S CISF 15" and Div.Acctts./ Auditor / Junior Acctls. / UDCs. etc. in 9™, As | already made you
Known that the nalure of job of S.I. CISF is not my choice job which debarring me fromnursing
my ofd aged ailing parents. So, | prefer Divisional :Accountant post as my best choice fo discharge -
my twin duties and responsibilities as an employee and as an only son of my ailing parents who
are in badly need of my service ¢t this old stage of life. !

it is therefore, humbly appealed your good self to reconsider my case especially on humanitarian
ground and extend your generous help in discharging of my twin duties by joining in civilian j(lab like
Divisional Accountants as recommended by commission SSC. Please. .

Yours faithfully

[} [
(AW

(Rup Kumar Mili) ,
S.1.(Trainee),21¢'batch,CISF NISA
CIO Migam K.K. Pegoo

201, Meghamallar House
Basisthapur Lane No.-3

Bellola, Guwahati-781028 (ASSAM)

Copy to: .
1. The Secietary, Staff Seleclion Commission Block No-12, | For information and kind
CGO Complex, Lodhi Road, New Delhi-110003 | sympathetic action, Please. 5
2. Shii D. S. Rawal Asslt. Inspector General / Rect,, | , ,
Directorate General Central Indusliial Security Force, | 2 kot ML
Block No. 13, CGO Complex, Lodhi Road, New Delhi- 110003, S |
(Rup Kumar Mili) b

S.1.(Trainee),21s'batch, CISF,NISA ‘

A3 .
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To

The Regional Director,

Government of India,

Staff Selection Commission (NER)

®.0. Assam Sachivalaya,

Rukmint Nagar, Guwahatt 781006. Dated:16 / 0F/ 2002

Subject: Combined Main (Graduate Level) Examination, 1999
Ref: Rup Kumar Mili's letters dated 31/12/2001 and 20/6/2002.

ST,

Vikth reference to the subject above, may I approachi & seek your generous fielp at my
ailing old age of 68 years as my wife and myself are in badly need of physical presence
of our onfy son Shri Rup Kumar Mili frequently at this stage. As you know, the nature
of job of S.1. CIST is quite different from civilian job Gke Divisional Accountant. A
photocopy of his original application form is enclosed for your ready reference and
action. .

It is, therefore, fervently requested your Kindness to exgend your generous help to me
and my wife arranging issue of joining order as Divisional Accountant as recommended
by Commission for the act of which we will ever grateful to you.

‘Yoﬂm‘f‘@_‘é\ ______ —
((Dﬁ;mm ;Etzm)

Father of Rup Kumar Mili
C/O Migam K, K, Pegoo
201, Meghamallar House
(BasirtﬁapurLane'.‘J\’b. -3
Beltola, Guwahati-781028
assam) t
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~ 25 ANNEXVURE - 1/

Directorate General
Central Industrial Security Force
(Ministry of Home Affairs)

13-CGO’s Complex,
:Lodhi Road,Néw Delhi-03

No.E-32017(1)/01/Rectt | 4 >4 ,  Dated:  July, 2002

Ly

Shri S. Bhattatharjee, IAS
Regional Directdr (NER)

SSC Rukmini Nagar, PO: Assam
Sachivalaya, Gu iahati (Assam)
Pin- 731 006. |

1+

Subject: Combined Main{Graduate Level ) Examination ~ 1999,
Sir.

Please refer to your letter No. SSCG.A-11011/92/2001/Nom. dated 16" July 2002 under
which another representation of Shri Dharmeswar Mili Father of Roll No. 4213476 Shri Rup
Kumar Mili has been received through fax message.

2. Shri Dharmeswar Mili in his representation has requested to arrange for issue of joining
order of his son Rup Kumar Mili as Divisional Accountant as recommended by the
Commission. But on going through the appeal petition, it reveals that entire action on his
request is required by your department. It is further mentioned that his selection for the post of
Divisional Accountant has already been cancelled * vide . your letter No. SSCG.A-
11011/85/2000/Nom/Vol.III/961 dated 27.05.2002 addressed to the applicant with a copy to

this office alongwith others. However, on receipt of the said cancellation order, Shri Rup
- Kumar Mili presently undergoing basic training at NISA Hyd. was also informed the actual
“position about this cancellation order vide this Directorate letter No.E-32017(1)01/Rectt/1157

dated 5.6.2002 (copy attached for ready reference).

3. In view of the above, it is therefore requested to please dispose of the appeal petition of
Shri Dharmeswar Mili at your end . '

Yours faithfully,

By
(.S Rawat )
Encl : As above Asstt.Inspector General/Rectt

Copy to:-

hri Dharmeswar Mili F/O Rup Kumar Mili for information only.
C/O Shri Migan K K. Pegoo

201, Meghamallar House o :

Basisthapur Lane No. 03 - B

Beltola Guwahati ( Assam ) - 781 028.
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In the matter of :.{@i

0.A. No,371 of 2002
Shri Rup Kumar Mili &2e8s,
ees Applicants
-lfg=
Union of India & Ore.
«s Ruspondents

Uritten statements for and on bshilf eof

Respondente No,4,

I, B.N., Bhattacharya, Group Commandant, Office of the
Group Cemmandant, Centrel Industrial Security Force, CISF Broup
Head quarter-11, MRD Road, Bamunimaidan, Cuuahati, do hsraby
solemnly affirm and say es folloue te |

1o : That I am the Group Commandant, Central Industrial
Security Ferce,,Guvehati and ae such acquainted with the facts
and cirecumstances of the case. I have gons through o copy ef
the applfcation and have understeod the contents theresf., Save
and sxcept wvhatesver is specifically admitted {n this written
statement, the other contentions and etatements may be desmed te
have besen denied and the spplicants should be put te strict |
preof of vhatever they claim teo the contrary., I am guthorised
and cempetent te file this uritten statement on behalf of all

. the respondents. 4,

ax: |

| 2, That the Respondent beg to state the brief histery

- of the case as follows :-

1) That the epplicant uas selected for the post of Suybe
Inspector/Executive in CISF by SSC threush Combined Main
(Graduate 1evel) examination, 1999, Accordingly, he was issued

. with call up letter ™. E-32817/(1)/01/Rectt/ 1611, dtd.20~12-2001
 with direction te repert to Directer CISF NISA Hyderabad en

' 15=1-2002 for Medical exadination and te join basie training on
4-2-82, if feund medically fit. 0On medical examination he wgs
Pound it for the mest of Sub-Inspector/Execttive in CISF and

Contd,..p/2=
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bas issued uith offer of sppointment by the Dirsctor CISF NISA
Lyiorabad to join basic training wef 4=2=82, He had acceptod the
Lffcr of sppointment _and  joined baaic training for the post of
gub-ﬂnspocter/Exacutiva in CISF u.e.f, 3=2-2002 (FN).

@!? . Thet. on 29-4-2002, thia Directorate received lettar

NQ SSCG/ A-11011/92/2001/ Nom/ 1816, dtd, 23-4-02 Prom Sri S.Bhattachar jes
Regional Directer ®2: (M@R), SSC Guwahati under which representation
of Sr{ Dharmeshwar Mili father of Rup Kumar Mili, sddre:sed to the
Rogioncl Direcber SSC Guwahati, was forwarded for needful action,

s per representation of Sri Dharseshwar Mili hie son wae sarlier
Loceamendod by SSC for the post of Divisional Accountant under
Sehomo-s, but later on he was sslectsd for the post of Sub-InSpecter
/Ex.cutiva in CISF under Scheme=A. Hence, it was requested by him
to Regioad) Director SSC Guwahati to call back his son's dossier ,
from CISF and to offer him post of the Divisional Accountant .

mnd.r Seheme~B.
:

111) . That the matter was examined at this Directorats and

‘it ves found that Shri Rup Kumar Mili has voluntarily accepted the
,offer of appointment for the pest of Sub=Inspector/Executive in
@rsr'.nu reported for Medical examination at NISA Hyderabad en due
d.t- as per this Directorate's call up letter dated 20-12-01,

Furthor, on being declared médically fit at NISAR Hyderabad en

15-1-.2 he reported to tha Director CISF NISA Hyderabad on 3-2-02

ﬁor ‘basic training. It wvas also sesn that Sri Rup Kumar Mil{ had
1xlcuted bond a& per CISF Rules ‘to serve thc CISF for stleast 10

y-aro or to pay three a monthe pay or training charges whichever

ia hlgbor. He wee alsc being imparted training from 3«2-02 ‘
continuously. ﬂnnco, he was tregted e bonafide member of the Force
ainco 3=2-02 and thue his dossier vas supposed to be retained by  ;
CISF Rccordingly, Sri S, Bhattachar jee, Regionel Director,SSC |
Guuehati vas informed vide this Directorate letter Mo, E=32017/(1)/
Rectt/-852,dtd; 7/8-5-2002 that the CISF ie not in a position te ?
ﬁoturn his dossisr at this belated atago.

13; . That on 24-5-82 this Directorate received epplication -
dutcd 15-5-02 from Sri Rup Kumar Mili for sending back his dossier

to SSC Guwahati, In the meantime this Directorate alse receives

lottor NB.SSCG/R.11911/85/2008/me/vb1-111/961 dtd,27-5-2002 Prom
Ragional Director,sbuahati wherein it was mentioned that as per

. ehoice of preference filled by the candidate in his 5S¢ form, he uasé
'aolected for the poet of SUb-Inspector/Executiv- in CISF and his

: !
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sslection for the post of Divisional Accountant stands autemati-

cally cancelled, Hovever, his request vide epmlication dated

. 15=-5-02 wae considered by the competent authority and it was

decided that he may resign from the post of Sub-Inspector/Executive

" and ax may quit the CISF on paymsnt of training charges er three

months pay uhichewsr is higher vide letter No,E-32017/(1)/01/Rectt/

' 1157, dtd,5-6-02, Teereafter, this Directerate sgain received fax

- #b,SSCG/A-11011/92/2001/ Nom dated 16-7-02 from SSC @uuahati under

~ whieh representation dated 16-4-02 of Shri ODharmeehwar mMili

~ addressed te the Regional Director, SSC Guvshati wae sent to this

. Hqrs, for needful action, The matter was examined against and
it wes informed te Sri s. Bhattachar jes, Regional Director, SSC
Guwahati that SSC has already cancelled the selection ef Sri Rup
Kumar Mili for the post of Divisional Accountant vide letter dated
27=-8-02, Mereover, Shri Rup Kumar Mili was undergoing basic
graining for the mak post of Sub-Inspecter/Exscutive since S=2-02
being e bonafide member of the Force, Hence, it was requested te
Regional Director Guuwashati vide letter No.E=32017/(1)/01/Rectt/
1429,dtd, 23-7-02 to dispose of the appesl pettion of Sri Oharmeshwar
Rili,

3. That with regard to the statemsnts mede in paragraeph 4
of the apulication,the respondents bsg to state that the applicant
vas selected for tha post of Sub-Inspector/Executive in FISF by the
SSC through Combined Main (Graduate level) examination, 1999,

&, That ths respondents have no commente to the statemants

mads in paragraph 2,3,4 and 4,1 of the spplication, these being
matters of raeord.

5. That with regard to the statements mads in paragraph
4.2 of the spplication,the respondents bog to stats that a2 per
fact en rescord, Howsver, it has besen clarified by the Regional
Dirscter, SSC Guwahat! vide letter No,SSCG/ A=1101%/85/2000/ Now/
Vel-111/961,dtd,27=5=2002 that Sri Rup Kumar Mili had indicated his
choice of preferencs for ths post ef Sub=Inspector in CPOs over

the post of Divisional Accountant. Hence, he was nominated for the
post of Sub-lngpector/Exocutivc in CISF as per his choics.

€, That bhe respondentes have no commente to the sttatements

made in paragraph 4,3 of the @pplication, these besing matters
of record,

Contd..p/4=
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P That with regard to thes statemsnte made in paragraph 4.4
:of the application,ths respondents beg to state that on roclipt

of dossiere of selectéd candidates frem different Regionals
woirectar, SSC, ths petitioner was issued with call up letter Ne.
(1611)9¢d.20-12-01 to report to Dirsctor CISF NISA Hyderabad

by 15=1=02 forvmadical examination,

| BL - That ths respondents have no comments to the statements
nndo in mnragrapha 4.5, 4.6 and 4.7 of the application, theese being

aottora of record,

W !L : That with regard to the statomonta made in paragreph 4,8
of the application,the respondents beg to state that the position
T to this effect has already besn sxpressed elaborately 1n the brief

hiotory of the case,

W 4ﬁ That with regard to ths statements made in paragraph 4.9
of the application,the respondents beg to state that since the
potitionor had accepted the offer of appointment of CISF for the

_ post of Sab-Incpesctor/Exective and joined CISF as Sub-Inspesctor/

; Ex.cutivo on 3-2-62 his dessier was/is supposed to be retainod by
i tho CISF being a bonafide member of the Forca.

i 11; That with raferd to the statements mads in paragraph 4.10

! of the application,the respondents beg to state that as per Regicnal

: birector SSC Guwahati letter dated 27-5-02 the petitionsr was selectd
for the pest of Stb~-Inspector/Executive in CISF ae per gk his '

‘ ohoieo of preferencs.

| 'W?. That the respondents have no comments to the statements
hada in paragraph 4.11 of the application,these being matters ie

H rocord.

E 413.  That with rogard to the statemcnto made in paragraeph
4,12 and 4.13 of the application,the respondente bag to state that
in rdsponse to représentation dated 16-7-02 of petitionsrs father

“ »racclvci vide Regional Director Guuwahati fax dated 16-7-82, the ’

' «Rogianal Director SSC Guwahati wes informed vide this Diresctorate

" letter Wo.(1429) dated 23-7-02 to dispose of sppeal petition of
'p-titionars father as the subject netter vas oxclusively related to

! gSSD.
| ?4; That the respondents have ne commente to the statemants
- [made in paragrephe 4.14, 4.15, 4,16, 5,6,7,8, 8.1 of the application,

of
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1&. That with rogard to the statements made in paragraph 8.2
50? the lpplication,tha respondents beg to state that it has already
;bdon clarified to tho Regional Director SSC Guwahati that CISF is
‘not in a position to return ths ddssier ef Rup Kumar Mili as he is
fsorving as a bonafide member of ths Force since 3-2-02, Simyltaneoue-
'1y it wae also infermed to NISA Hydersbad that if- the petitioner
!uﬁnto to leave CISF, hs mxx may resign from service on payment ef
’tmnining charges or threses monthe pay whichever Is higher.

‘16. That the respondents have no commants to the statements
\mndo in parsgreph 8,3, 8,4 and ® of ths aspplication,

i \
117.. That the applicant is not entitled to any relief
'cought for in the spplication and th- same is lieble to be
d!lnlsaod with cests,

{

I, B.N. Bhattachsrys, Group Commandant, Office of ths
|G70up c.nmandant, Central Industrial Sncurity Force, Guwahati-21
lboing duly autherised and compstent to sign this verification do
heroby solemnly affirm and state that the statements made in
”par.grapha / 7, /‘f t /4 of the application are true
[td!my knouledge and belief, thoss mads in ‘paragrasphs - 3‘/6 17415
‘baing matter of record are true to my information derived thers
‘f:fm and those made in the rest are humble submission before the

Hon*blo Tribunal, I have ndtsupprassod any materiale facts,

A T sign this veriffcation on this the L4 th day

’of f,;@ 2003 ot %” Auk
Lasevolao Nkﬂxﬂuﬂw%

Deponent
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In the matter of :
0. A. No. 371 of 2002
Shri Rup Kumar Mili
.. Applicants
<= Versus —
: " Union of Ind1a Ors.
i e ... Respondent

1:' Written statements for and on behalf of Respondents Nos. 1, 2 and 3.

I, Santanu Bhattacharjee, IAS, Regional Director (NER), Staff Selection Commission,

(?f India, Guwahati, do hereby solemnly affirm and say as follows :-

“That, I am the Regional Director (NER), Staff Selection Commission, Govt. of India,
.Guwahati and as such acquainted with the facts and circumstanceé of the case. I have gone
"through a copy of the application and have understood the contents thereof Save and
except whatever is specnﬁcally admitted in this written statements the other contentions
‘and statements may be deemed to have been denied and the applicants should be put to

strict proof of what ever they claim to the contrary. I am authorised competent to file this

‘.jwritten statements on behalf of all the respondents.

That, with regard to the staiements made in paragraph- 1 of the application, the
ifjespondents beg to stage that the applicant was first selected for the post of Sub- Inspector
en merit basis and, therefore he was nominated for appointment to the post of Sub-
Inspector in CISF. His representation for appointment in the post of Divisional Accountant
was not considered in view of para-9 of the examination notice, published in the
employment news dated 30" — 5% November, 1999. The relevant part for which reads as

follows:-

“ Once the candidate has been given first available preference he will not

he consider for the other options. However, Commission reserves. the.

’. rclght to nominate the candidate to any post basis on his merit position.”

;i | ' ' cont.. p/2.
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4)

3)

6)

7

8)

LU

@

That, the respondents have no comments to the statements made in paragraph 2,3, 4.1, 4.2,
4.3,4.4 and 4.5 of the applications.

That, with regard to the statements made in paragraph 4.6 and 4.7 of the application, the
respondents beg to state that as the applicant joined the post of Sub-Inspector in CISF on
03.02.2002 consideration of his case for appointment for the post of Divisional Accountant’
does not arise. It may be mentioned that final selection of candidates for nomination to the
post of Sub-Inspector to various Central Govt. Police Organisation was finalisedon  05-
10-2001 vide Commission letter No. 11/5/2001.C-II1 dated 05.10.2001 whereas final result
for nomination of the candidate for the post of Divisional Accountant was finalised on
01.04.2002 vide commission letter No. 11/1/2001.C-II1, dated 01.04.2002 which was much
later than the date of joining the post of Sub-Inspector by the applicant.

That, the respondents have no comments to the statements made in paragraph 4.8, 4.9 and
4.10 of the application.

That, with regard to the statements made in paragraph 4.11,4.12 to 4.16 of the application,
the respondents beg to state that as the applicant joined the post of Sub-Inspector
consideration of his request for nomination his candidature for the post of Divisional
Accountant does not arise unless he refused to accept the earlier offer. |

That with regard to the statements made in paragraph 5.2,5.3,5.4 of the application, the
respondents beg to state that the nomination of the candidate for the post of Sub-Inspector

“the applicant j Jommg that post was taken plaf:e much earlier to the release of final list Tor

Loa - e

the nomination of the candldates for the post of Divisional Accountant)l' he request of the -

applicant for appomtment to the post of Divisional Accountant could have been considered

provided he had refused to Jom the post of Sub-Inspector at his own nsk \" -

- . T e e -

r. - St

That, The respondents have no comments to the statements made in paragraphs 6, 7, 8, 8.1,
8.2,8.3,84,9,10, 11, and 12 of the application.

cont.. p/3
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9) "I'hat, the applicant is not entltled to any relief sought for the application and the same is

fiable to be dismissed with costs.

VERIFICATION

L]

I, Santanu Bhattacharjee IAS, Regional Director (NER), Staff Selection Commission,
Govt of India, Guwahati, being duly authorised and competent to sign this verification do hereby
solemnly affirm and state that the statements made in paragraphs /,* .7 \5/ +&

of the application are true to my knowledge and behef; these made in
paragraphs Q, Z/ , § ¥ 7
being matter of record are true to my information derived there from and these made in the rest are

" humble submission before the Hon’ble Tribunal. I have not suppressed any material facts.
| And I sign this verification on this the @34 day of mareh 2003,

DEPONENT ‘
| 0%
o\

s

( SANTANU B ACHA ) IAS,
Regnonal Director (NER),

Staff Selection Commission,

Guwabhati- 781006

{sanianu bhaltacharjee) IAS
Fegional [irector INFR;
S.aff Selection Commissioa
Gov.. of India

Guwzhati




